FIR No 007 25002020
FPS Mibad Vil

Lis 379 112C
(1.08.2020

Distnict Counts tunctiomed has by geestiis Gl 0l 54 f0 24215
amid lock-down by the Plonbles dhghe Cooir ol Daelbie pirkee sldlis e spites i,
26/DHCI2020 daled 30,07 .20210)
Present @ Ld AP o the State throodh
Note tor apphicint
Vide thes orde 1V shall decices (e agapabie b Bead v Liebaall et 1hie
appheant seckmg release ol vehlcle bearing oo 00 AS G GETZ qr oo b
Reply dated 3007 2020 prervsand oo e tegd g 100 baas g vdapes v
the vehicle s released to the ceopsterce cmiefog il cegaiog
Hleard Applicationes perasedd
Having considered all the pedeonl angnits aned bacandg Lalen et of
the decistion o the Hon'ble  Supreme Court an Sanderhbiol fAonbialnl Liesm
State of Gujparat (A LIL20004 S.C 03 and Manjpeal Sangh Vs Siate L am
satshed that tus wall be an comently T cise sieee hie ot arcgacet g e ki fe
bearing no. DLAS CJ 0812 can he released o the apgaic antheeegeteeerd
ownetnghtiul owner, subject o erecution O seeanty bonds foordingly et
vehicle be releascd o the nghittul awmer alter prepaninigg detaled pans bttt
taking photographs of the velcle, saluihon repart e seounty Lo el
The photographs of the vedncle shiould Ve attested Ly the 103 e
countersigned by the complamant, accused, b any, sl as Ly i porse 1
whom the custody 15 handed over
The panchnama/photographsd valuation repott et be Bled alaneg aith
the charge-sheet, 10 is also directed to tollows the necessary salegaants nsested
sunderbhai Ambalal Desai Vs, State of Gujarat & Manjeet Singh Ve, State,
The applications stand disposed ol accardingly

Copy of this arder be given dastio o the apphicant

((3ahita Puniya)
Duty MEelFae)Ekeh i 7o
01.01.2020



Lovekesh Vs, Rajesh Sakuja
101.08.2020

bistrict C : oni
ct Courts lunctioning has been restricted Gl 14.08.2020 amid lock.

O ' ' ‘Bl M '
town by the Hon'ble High Court of Delhi, vide office order no. 26/DHGI2020
dated 30.07.2020.

Fresh complaint u/s 156(3) Cr.P.C. read with Section 200 CrP.C.

received through E-mail. 1t be checked and registered.

Prosent : Sh. Alamine, Ld. counsel for the applicant through VC.
Heard. File perused.
Lot status report be called through the SHO concerned for

06.08.2020.

(Babita uniya)"f
Duty MM-I/wWestDelhi
01.08.2020
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FIR No. 172/2020

5 Nihal Vihar

Uls 4571380/411/34 IPC
State Vs. Raja @ Ajju

01.08.2020

[histrict Courts functioning has been restcted ull 14 082020 amid ok
down by the Hon'ble High Court of Delhi. vide olfice order no 20000101200
dated 30.07.2020

Present : Ld. APP for the State through VC.

None tor applicantaccused

Reply tiled by the 10 perused.

This s an application u/s 437 Cr.P.C. secking grant of hal movetd
on behalf of accused Raja @ Ajju.

Itis submitted on behalf of accused that he is in custody since
13.03.2020 and has been falscly implcated m this case. It 15 (urther
submitted that chargesheet has already been filed,

Ld. APP for the State has vehemently opposed the bl
apphcation.  He stated that investigation is at nascent stage and o the
accused is released from JC he will indulge in similar type of activity

Heard. File perused.

Since, chargesheet has already been filed, no uselul purpose
would be served by keeping the accused behind the bars, therelore,

accused 1s admitted to bail on furmishing of personal bond in thg)sum ol Rs.

I,.f f
10.000/- with one surety of ke amount. £

Application stands disposed of accordingly. / /

l
(Babita Puniya)

Duty MM-I/West/Delhi
U%%ﬂ;g—_‘r}%{}-—_—hﬂ'l ===



FIR No. 833/2020
S Nangloi
U1.08.2020
District Courts functioming has been restricted ull 14.08.2020
amid lock-down by the Hon'ble High Court of Delh, wvide office order no.
26/DHC/2020 dated 30.07.2020.
Present : Ld. APP for the State through VC.
Applcant in person.
Vide this order, | shall decide the application liled on behalt of the
ipplicant seeking release of vehicle bearing no. HR38 Y 9006 on Superdari,
Reply filed and perused. As per reply, 10 has no objection, if the
vehicle is released to the registered owner/nghtful owner.
Heard. Applications perused.
Having considered all the relevant inputs and having taken note of
thc decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V.
State of Gujarat (A.1.R.2003 S.C.638) and Manjeet Singh Vs. State, | am
sansfied that this will be an eminently fit case where the case property 1.e. vehicle
bearing no. HR38 Y 9006 can be released (o the apphcant/registered
awner/nghtful owner, subject to execution of security bonds. Accordingly, let
vehicle be released to the nghtful owner after preparing detalled panchnama;
laking photographs of the vehicle; valuation report; a security bond elc.
The photographs of the vehicle should be attested by the 10 and
countersigned by the complainant, accused, if any, as well as by the person to

whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted In
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The applications stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

G 0 (Babita Puniya)
e Duty MM-l/WesU/Delhi
|2 ) 01.08.2020
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IR No. 00576/2020

"5 Paschim Vihar East
Uls 379 IPC

State Vs. Ankit Kumar
01.08.2020

District Courts functioning has been restricted till 14.08.2020 amid lock-

down by the Hon'ble High Court of Delhi, vide office order no. 26/DHC/2020
tated 30.07.2020.

Present . Ld. APP for the State through VC.

None for applicant/accused.

Reply filed by the 10 perused.

This is an application u/s 437 Cr.P.C. seeking grant of bail moved
on behalf of accused Ankit Kumar.

It is submitted on behalf of accused that he i1s in custody since
30.07.2020 and has been falsely implicated in this case.ll is further
submitted that recovery has already been effected and accused is no more
required for further custodial investigation.

Ld. APP for the State has wvehemently opposed the bail
application. He stated that investigation is at nascent stage and if the
accused is released from JC he will indulge in similar type of activity.

Heard. File perused.

Since, recovery has already been effected, | am of the
considered opinion that no useful purpose would be served by keeping the

accused behind the bars, therefore, accused is admitied to bail on

furnishing of personal bond in the sum of Rs. 10,000/- with one surety of like
amount, }I

(Bahita Puniya)
Duty MM-1/West/Delhi
01.08.2020

=,



FIR No. 736/2020
S Nihal Vihar
U/s 33/38 Delhi Excise Act.

01.08.2020

Mistrict Courts functioning has been restricted till 14.08.2020 amid lock-
down by the Hon'ble High Court of Delh, vide office order no. 26/DHC/2020
dated 30.07.2020.

Present : Ld. APP for the State through VC.

Sh. R.P. Singh, Id. counsel for the accused.

Reply filed by the 10 perused as per which accused is already on
bail.

Accordingly, bail application stands dismissed being infructuous.

.r"'// #..
(Babita Puriya)
Duty MM-I/WestDelhi
01.08.2020

EOE0IOSIOINGISS!



FIR No. 94/2020
PS Anand Parbat
Uls 392/397/411/34 IPC

01.08.2020

District Courts functioning has been restricted till 14.08.2020 amid lock-

down by the Hon'ble High Court of Delhi, vide office order no. 26/DHC/2020
dated 30.07.2020.

Present : Ld. APP for the State through VC.
Sh. Sumit Gaba, Id counsel for the accused through VC.
Reply received.

In view of the same, application stands disposed of.

(Babita Puniya)
Duty MM-I/West/Delhi
01.08.2020

=G =EHOBIOTNEISS!



FIR No 024/2020
DS Janakpur

Ufis 379411 WeC
(1 08,2020

Distnict Courts functioning has been restncted ull 14.08 2020 amid
lock-down by the Hon'ble High Court of Delhi, vide office order no. 26/OHC/2020

dated 30.07.2020

resent - Ld. APP for the State through VC.

Applicant in person.
vide this order, | shall decide the applicaton filed on behall of the

applicant seeking release of mobile make Asus Zenphone Max PRO M1 on
superdan.

Reply filed and perused. As per reply, 10 has no objection, if the
mobile is released to the registered owner/nightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken note of

e decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V.
State of Gujarat (A.LR.2003 S.C.638) and Manjeet Singh vs. State, | am
catstied that this will be an eminently fit case where the case property i.e. mobile
make Asus Zenphone Max PRO M1 can be released (o the applicantregistered
owner/mghtful owner, subject 1o execution of secunty honds. Accordingly, let mobile
he released to the rightful owner after preparing detailed panchnama; taking
photographs of the mobile; valuation report; a secunty bond elc.

The photographs of the mobile should be altested by the 10 and
countersigned by the complainant. accused, if any, as well as by the person 10
whom the custody 1s handed over.

ihe panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet 10 is also directed to follow the necessary safeguards insisted N
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. Stale.

The applications stand disposed of accordingly. }

Copy of this order be given dasti to the apphcant.
(Babita Puniya) _
Pote MM-UWestDelhl



FIR N GG 200
S Iagon Corden
LIS 14 Fareignernrs Act,

01.08 2020

Distnct Courts funchoning has heen restocted nl 14 .08 2020 armd ock
down by the Honble Hhigh Court of Delb, wvide ofhice order no 261012020
dated 30.07.2020

Present : Ld APP or the State through VC
Sh Rhytmsheel Srnvastva, Id counsel for the accused.,

RReply not recewved, Be awanted,

(Babita Pumya)
Duty MM-1/WWesyDelh
01.08.2020

at 3 PM,

Oresent © Ld. APP for the State through VC.
sh Rhytmsheel Srivastva, Id. counsel for the accused.

Reply receved.

part arguments heard.
Put up tor further arguments through VC on 02.08.2020 at 12.30

P10 to join proceedings through VC. \

."".
r
-

(Bahita Puniya)
Duty MM-1WestDelh
01.08.2020

=eYeKel=herl iFAer S



[
.cricT. 712
IN THE COURT OF MS. BABITA PUNIYA, MM -06, WEST DISTRIC
HAZARI COURTS : DELHI

FIR No. 201/18

PS Mayapun

/s 354/354B/509/34 IPC
01.08.2020

. : i . ok
Listnct Courts functioning has been restricted till 14.08.2020 armid

. 26IOHCI2020
down by the Hon'ble High Court of Delhi, vide office order no. 26/Dt 1C/72
dated 30.07.2020.

Present: Ld. APP for the State through VC.

IO/PSI Akansha in person alongwith victim.

An application has been moved by the 10 for recording of
statement u/s 164 Cr.P.C. of victim.,

Statement recorded.

File perused.

Perusal of file reveals that FIR was registered on 22.09.2018.
however the 10/PSI has filed the application loday before the Duty
Magistrate. Further, application is not forwarded by the SHO concerned

Let an explanation be called from the SHO PS Mayapun as 1o
why the application was filed after a lapse of two years, for 02.08.2020.

Copy of this order be given to 10 with direction to COmMmunicale
the same to the SHO. /
II : «"j. |
[Babifﬂ_ﬁuﬁ]}aj

Duty MM-IN\-"EEUDQIHI
01.08.202¢



"“.riig ro A2909/19
s Nanglol
Uis 3791411/34 1PC
State Vs, Saliq
61 08.2020
istrict Courts functioning has been restricted till 14.08.2020 amid lock-
down by the Hon'ble High Court of Delhi, wvide office order no. 26/DHC/2020
dated 30.07.2020.
Present : Ld. APP for the State through VC.
Sh. Ashok Gupta, Id. counsel for the accused.
Reply filed by the 10 perused.
This is an application u/s 437 Cr.P.C. seeking grant of bal moved
on behalf of accused Safiq.
It is submitted on behalf of accused that he is in custody since
03.06.2020 and has been falsely implicated in this case. It IS further
submitted that recovery has already been effected and accused 1S no more

required for further custodial investigation.
Ld. APP for the State has vehemently opposed the bail

application. He stated that investigation i1s at nascent stage and if the
accused is released from JC he will indulge in similar type of activity.

Heard. File perused.

Since. recovery has already been effccted, | am of the
considered opinion that no useful purpose would be served by keeping the
accused behind the bars, therefore, accused Is admitted to bal on
furnishing of personal bond in the sum of Rs. 10.000/- with one surety of like
amount.

Application stands disposed of accordingly. L
(Babita Puniya)

Duty MM-1/WestDelhi
01.08-10=« .25}, cxl 423



State Vs Rakesh Manik Agggarveis
S Paschim Vihar

01.08 2020

istnet Courts Tunctiomng has bieen resiee o= W 14 99y 7o,

down Dy the Hon'tle High Count of Ui geie Mo opcns o,
dated 30 07 2020

T LT

j,l._'-’l. Y S S

Present @ Ld. APP for the State theogigh /€
Sh. 5.7 Sharma, i) courees vy Vo pesoran $ea sy 1.
Status repon hiled by tae i,
Let Copy O the samw? btz St il ¥, U 1La P bt Y7 o 7. 745

IH VI ﬂf ITE ffﬂrﬂ ’I'.l__—': I'JI g ‘_,‘1". r, '_“:J#r._‘u gev A p

r,
vathdraw the applhcaton wath bbeerty 2 tie tefire Un <fres-tnsl orsxy
Magistrate

Heard Allowed )
Accordingly, applicauon suands degrrssy o hf

-
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(Lt - ruyy,
D2 g AP - Ar=a,” sk
01 752 2570

DOV, DD FAOS



FIR No. 00576/2020
S Paschim Vihar East

Uls 379 IPC
State Vs. Ankit Kumar

(21.08.2020
istnct Courts functioning has been restncted Nl 14.08.2020 amid lock-
down by the Hon'ble High Court of Dalhi, vide office order no 2610+ 1C12020
dated 30.07.2020
Present o Ld. APP for the State through VC.

None for applicant/accused,

Reply filed by the 10 perused,

This 1s an application u/s 437 Cr.P.CC. secking grant of bail moved

on behalf of accused Ankit Kumar.
It1s submitted on behall of accused that he 1s in custody since

30.07.2020 and has been falsely implicated in this casell is further
submitted that recovery has already been effected and accused is no more

required for further custodial investigation.
Ld. APP for the State has vehemently opposed the bail

application.  He stated that investigation is at nascent stage and if the
accused i1s released from JC he will indulge in similar type of activity,

Heard. File perused.
Since, recovery has already been effected, | am of the

considered opinion that no useful purpose would be served by keeping the
accused behind the bars, therefore, accused 1s admitted to bail on
turnishing of personal bond in the sum of Rs. 10,000/- with one surety of like

amount, }

(Babita Puniya) ;
Duty MM-I/West/Delhi F
OEEEOE ) DD



e Ny 10720

- Nhal Villvn
s AW Hanosag inc
State Vs, Raja g Ajja

01 (1200
Lystoet Courts tunctioningg has been restncted ull 14.08.2020 anud 1ock
down by the Hon'ble Hhigh Court ol Della, vide ofhce order na. 26000012020
dated 30.07 2020
Present o Ll AP Tor the State theough VC.

None tor appheant/aceused

Reply tled by the 1O perased

This s an application uls 437 Cr.Cosecking grant ol b moved
an behall of accused Raja @ Ajja

s submitted on hehall ol hcensed that he s in costody since
13.03.2020 and has been talsely inpheated e s cases 10 s Tarther
submitted that chargesheet has abieady heen iled

Ld APE for the State has o vehemently  opposed the bl
apphcation.  He stated  that mvestigation 15 At naseent stage and b the
accused is released trom JC he will indualge insimifar type ol activity

Hoeard File perased,

Since, chargesheet has alieady heon Tled, no vetul parpose
would be served by keeping the accused hehind the b, theretore,

accused is admitted to bal on furmshing of porsonal bond i the sun ol 145,

10,000/ with one surety ol ke amaount /|
Application stands disposed ol necordingly f"/

(1tahita Muntya)
Dty MM oSt Dol
(01,01, 2020

=leyle)el=hekliFAaIS



¢ No D000 \

SoRaha (ST T \ T I ;.,,,i[", T
LS 25154199 Avmnmes At

Ul.0OH 2020

l'\.‘ J o I 1
et Counts tuncuoning has boes restictod nie 1A on o) I o |
LYy LRI i
downy by the Hon'ble Fhahy Cotrt o Dyedb, vide olhices oo DO AN L2000
datend 30.07.2020 &

Present - Ld APP lon the Stne throngh Ve

- :
SHo UL Ging W counsel Tor the el

Reply ted by the 10 perosed

This s an apphication uls 437 Gl secking grant ol bail moved

on behall of accused Khalil @0 Mass

s submutted on behall ol accused that he o costotly since
11.06.2020 and has been lalsely unplicated et case 10 s Tudher
submutted that recovery has already been eltected and accused s no more

required for further custodhal investgation.

L APP Tor the State has  vehemently  opposed the bl
apphcation.  He stated that mveshgaton s al nascent stage and b the
accused is released trom JC he will indulge in sunilar lype ol activity,

Heard. File perused,

Since, recovery has already been cllected, 1 oam ol the
considered opmion that no useful purpose would be served by keeping the
accused behind the bars, therelore, accusced 15 admitted to bl oon
lurnishing of personal bond in the sum of Rs. 10,000/ vath n% surety of like

I

amount,

f
/
£ " f
Application stands disposed of accordingly. /
]

(Bahna Pum-yn}
Duty MM-1/west/Delh
JEER 020y
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P No OO0 020

5 Nihad Vil

Uls 379 10

State Ve, Andat Kamaar

O1 082020

cistnet Couns funchomng his heen restncted il 14 G5 2020 g 1ok

down by the Hon'ble Figh Court o Delb, vide aftice order no. 26/0HC12020

dated 30.07 2020

Present: Ld AP Tor the State through VG

She Magender Simgh, o Counsel tor apphcant

Feeply Bled by the 10 pergserd

Fhis s ancapphecation wls A%7 ColCo seeking grant of hail moved
oo bhehall of aceused Ankit Kumar

It 15 subntted on hehall of accunsed that he ison custody since
23.07.2020 and has been lalsely amphcated an this case. It s further
subrmited that recovery has alieady been effected and accused 1s no more
required Tor turther custodial investigation.

Ld APP for the State hias vehemently opposed  the  bail
application.  He stated that investigation 15 at nascent stage and if the
accusedas released from JC he will indulge in similar type of actvity.

Hoard, File perused,

Simce, recovery has  alieady been eftected, | am of the
considered opimion that no useful purpose would be served by keeping the
accused behind the hars, therelore, accused s adritted to bail on

furmishing of personal bond inthe sum of R, 10,000/- vath one surety of lixe

|

)
(Babita Pumiya)

Duty MM AONesSUOEID) sy

Jdimacin!t
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FIR No. 729/2020

PS Khyala

Uls 454/380/34 IPC
State Vs. Manjeel Kumar

01.08.2020

Histrict Courts functioning has been restricted till 14.08.2020 amid lock-
down by the Hon'ble High Court of Delhi, vide office order no. 26/DHC/2020

dated 30.07.2020.
This is an application ufs 437 Cr.P.C. seeking grant of bail moved

on behalf of accused Manjeet Kumar.

Present : Ld. APP for the State through VC.
Ld. Counsel for the applicant/accused through VC.

Reply filed by the 10 perused.
It is submitted on behalf of accused that he i1s in custody since

23.07.2020 and has been falsely implicated in this case.
Ld. APP for the State has vehemently opposed the bail

application. He stated that investigation is at nascent stage and if the

accused is released from JC he will indulge in similar type of activity.
Heard. File perused.
Considering the gravity of ofience
investigation, no ground for bail is made out at this stage. Application stands

and initial stage of

dismissed. Copy dasti,

(Babita Puniya)
Duty MM-I/West/Delhi
01.08.2020
=loj=lo)e)zher| 5=



IR No. 013765/2020
PS Paschim Vihai wWest
U/s 328/392/34 1PC

01.08.2020

District Courts lunctioning has been restricted il 14.08.2020 armid lock-
tdown by the Hon'ble High Court of Delhi, vide office order no. 26/DHC/2020
dated 30.07.2020.

This is an application for bail moved on behalf of accused,
Present: Ld. APP for the State through VC.

Sh. Prakash Sharma, Id. Counsel for the applicantaccused

through VC.

It 1s stated by the Id. Counsel that the accused has already been
released on bail. In view of the same he wishes to withdraw the bail
apphcation.

Heard. Allowed.

Accordingly, same stands dismissed as withdrawn

(Babita Punyya) /
Duty MM-1/WestDethi

01.08.2020

-~
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FIR No. 003280/2020
PS Nihal Vihar
01.08.2020

District Courts functioning has been restricted ull 14.08.2020
amid lock-down by the Hon'hle High Court of Delhi, vide olfice order no.
26/DHC/2020 dated 30.07.2020.

Present :  Ld. APP for the State through VC.

Applicant in person.

Vide this order, | shall decide the application filed on bebhalf of the
applicant seeking release of vehicle bearing no. DL1C AA 6127 on Superdar,.

Reply liled and perused. As per reply, 10 has no objection, if the
vehicle is released to the registered owner/rightful owner.

Heard. Applications perused.

Having considered all the relevant inputs and having taken note of

the decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V.
State of Gujarat (A1.R.2003 5.C.638) and Manjeet Singh Vs. State, | am
satisfied that this will be an eminently fit case where the case property i.e. vehicle
bearing no. DL1C AA 6127 can be released to the applicantregistered
owner/nghtful owner, subject to execution of security bonds. Accordingly, let
vehicle be released to the rightful owner after preparing detailed panchnama:
laking photographs of the vehicle; valuation report; a security bond etc.

The photagraphs of the vehicle should be attested by the 10 and

countersigned by the complainant, accused, if any, as well as by the person to
whom the custody is handed over.

The panchnama/photographs/ valuation report etc. he filed along with
the charge-sheet. 10 is also directed to follow the necessary safeqguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The applications stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puniya)—
Duty MM- IwesﬂDeJhy

|
= Py LA O B [Py

Lu U6 202

P
— |



FIR No. 013093/2020
P'S Han Nagar
01.08.2020

Distnict Courts functioning has been restricted tll 14.08.2020
amid lock-down by the Hon'ble High Court of Delhi, vide office order no.
26/DHC/2020 dated 30.07.2020.
Present ;. Ld. APP for the State through VC.

None for applicant.

Vide this order, | shall decide the apphcation filed on behall of the
applicant seeking release of vehicle bearing no. DL6S BA 7471 on Superdari.
Reply filed and perused. As per reply, 10 has no objection, if the
vehicle is released to the registered owner/rightful owner,

Heard. Apphcations perused.

Having considered all the relevant inpuls and having taken note of

the decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V.
State of Gujarat (A.1.R.2003 S.C.638) and Manjeet Singh Vs. State, | am
sanshied that thus will be an eminently fit case where the casc property 1.e. vehicle
bearing no. DL6S BA 7471 can be released to the applicant/registered
aowner/nightful owner, subject to execution of security bonds. Accordingly, let
vehicle be released 1o the rightful owner aller prepanng detalled panchnama,
taking photographs of the vehicle; valuation report; a secunty bond etc.

The photographs of the vehicle should be attested by the 10 and
countersigned by the complainant, accused, 1l any, as well as by the person (o
whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted In
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The applications stand disposed of accordingly.

Copy of this order be given dasti to the apphcant.

(Babita Puniya)”
Duty MM-I/West/Delhi
=R es.De eSS



HFIR No. 00775012020
PS Nihal Vihar

U/s 379 IPC
01.08.2020

District Courts functioning has been restricted till 14.08.2020
amid lock-down by the Hon'ble High Court of Delhi, vide office order no.
26/DHC/2020 dated 30.07.2020.

Present : Ld. APP for the State through VC.

None for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant secking release of vehicle bearing no. DL4S CJ 0812 on Superdari.

Reply dated 30.07.2020 perused. As per reply, 10 has no objection, il
the vehicle is released to the registered ownerfrightful owner.

Heard. Applications perused.
Having considered all the relevant inputs and having taken note of

the decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V.
State of Gujarat (A.1.LR.2003 S.C.638) and Manjeit Singh Vs. State, | am
sansfied that this will be an emimently fit case where the case property 1.e. vehicle
bearing no. DL4S CJ 0812 can be released to the apphcantregistered
owner/nightful owner, subject to execution of security bonds. Accordingly, let
vehicle be released to the nghtful owner after preparing detailed panchnama,

taking photographs of the vehicle; valuation report; a security bond etc.
The photographs of the vehicle should be attested by the 10 and

countersigned by the complainant, accused, if any, as well as by the person lo
whom the custody 1s handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The applications stand disposed of accordingly.

Copy of this order be given dasti 1o the applicant.

s _____,f-*”’d
(Bahita Puniya)

Duty Mta-£0¢resEla'h o 5

01.08.2020



1R No 007864/2020
'S Nihal Viha
(1 .08.2020

Distnct Courts functioning has been restricted ull 14.08 2020
amid lock-down by the Hon'ble High Court of Delhi, vide office order no
26/DHC2020 dated 30.07.2020.

Present : Ld APP for the State through VC.

Applicant in person,

vide this order, | shall decide the application filed on behalf of the
applicant secking release of vehicle bearing no. DL4S CD 2138 on Superdarn

Reply filed and perused. As per reply, 10 has no objection. if the
vehiele s released to the registered owner/nightiul owner.

Heard. Apphcations perused.

Having considered all the relevant inputs and having taken note of

the decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V.
State of Gujarat (A.1.R.2003 S.C.638) and Manjeet Singh Vs. State. | am
sabstied that this will be an eminently fit case where the case property 1.e. vehicle
bearing no. DL4AS CD 2138 can be released to the applicantreqistered
owner/nghtful owner, subject (o execution of secunty bonds. Accordingly. let
vehicle be released to the nghtful owner after prepanng detaled panchnama.
1aking photographs ol the vehicle; valuation report; a secunty bond etc

The photographs of the vehicle should be attested by the 10 and
countersigned by the complainant, accused, il any, as well as by the person o
whom the custody 1s handed over.

The panchnama/photographs/ valuation report etc be filed along wath
the charge-sheet. 10 is also directed to follow the necessary safequards nsisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The applications stand disposed of accordingly . '

Copy of this order be given dasti to the apphcant /
[
[[hlhlLl Pumya)

Duty MM-IlWestDelhi
2cjDepe)s) o) |35
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HRR No. 79412020

S Nanglo

LS 307 1PC & 27/54/59 Arms Act.
21 08.2020

istnct Courts functioning has been restrnicted tll 14.08.2020
amid lock down by the Hon'ble High Court of Delhi, vide office order no

JG/DHCI2020 dated 30.07.2020.

Present . Ld. APP for the State through VC.
Applicant in person.,
vide this order, | shall decide the application filed on behalf of the
applicant secking release of vehicle bearing no. UP14 GT 7385 on Superdan
Reply tled and perused. As per reply, 10 has no objection, |l the

velicle is  released to  the registered  owner/rightiul - owner/authonzed

representanve
Heard. Applications perused.
Having considered all the relevant inputs and having taken note of

he decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V.
State of Gujarat (A1.LR.2003 S.C.638) and Manjeet Singh Vs. State. | am
sanshied that this will be an eminently fit case where the case property 1.€. vehicle
bearing no. UP14 GT 7385 can be released to lhe apphcantregistered
ownerrightiul owner, subject 10 execution of security bonds. Accordingly, let
vehicle be released to the rightful owner after preparing detalled panchnama:
taking photographs of the vehicle: valuation report; a secunty bond etc.

The photographs of the vehicle should be atlested by the 10 and

countersigned by the complanant, accused, if any, as well as by the person 10

whom the custody i1s handed over.
The panchnama/photographs/ valuation report etc. be filed along with

lhe charge-sheet. 10 is also directed 10 follow the necessary safeguards insisted In

Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.
Reqgistered owner/rightiul owner/authorized representativel applicant
s directed not to dispose off the vehicle without / prior permission of the court.
The apphications stand disposed of accordingly. /‘7

Copy of this order be given dasti to the apphicant. ;
(Babita Puniyal)
Duty MM-I/WestDelhi

Cr‘_ifﬂa',ﬂ(;":[_é: o] Sh==



FIR No. 621/2020
PS Paschim Vihar
/s 392/34 1PC
01.08.2020

District Courts functioning has been restricted ull 14.08 2020
amid lock-down by the Hon'ble High Court of Delhi, vide office order no.
26/DHC/2020 dated 30.07.2020.

Present :  Ld. APP for the State through VC.

Applicant in person.

vide this order, | shall decide the application filed on behall of the
applicant seeking release ofvehicle bearing no. DL9C AK Dlati on Superdari.

Reply dated 30.07.2020 perused. As per reply, 10 has no objection, if
the vehicle is released to the registered owner/rightful owner.

Heard. Applications perused,

Having considered all the relevant inputs and having taken note of
ine decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V.
State of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am
sausfied that this will be an eminently fit case where the case property i.e.vehicle
bearing no. DL9C AK Ula'f} can be released to the applicantregistered
owner/rightful owner, subject to execution of security bonds. Accordingly, let
vehicle be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle should be attested by the 10 and
countersigned by the complainant, accused, if any, as well as by the person Lo

whom the custody is handed over,
I he panchnamal/photographs/ valuation report etc. be filed along with

the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.
The applications stand disposed of accordingly.
Copy of this order be given dasti to the applicant.

-

-___.-‘"‘rrf
(Babita Puniya)
Duty Zas1anozyPal 52
01.08.2020



HIR No. 535/2020

FS Paschim Vihar

Uis 307 IPC & 27/54/59 Arms Acl,
Stale Vs, Atul Shokeen

01.08.2020

District Courts functioning has been restricted till 14.08.2020 amid lock-
down by the Hon'ble High Court of Delhi, vide office order no. 26/DHC/2020
dated 30.07.2020. e

_ gﬁ-*—i :
File taken up teday on receipt of reply.

Prosent : Ld. APP for the State through VC.
Sh. AK. Jha, LAC for the accused.
Reply filed by the 10 perused.
Perusal of reply reveals that in this case Section 307 IPC has
been added. Further bail of accused has already been dismissed by the Ld.
Sessions court on 08.06.2020 as well as by the Hon'ble High Court of Delhi
on 01.07.2020. It is further revealed that his bail has been again dismissed
by the Ld. Sessions Court on 30.07.2020.
Further, offence uf/s 307 IPC is punishable with imprisonment for
life and thus, the Magistrate has no power to grant bail u/s 437 Cr.P.C.
Therefore, present bail application stands dismissed.
Copy of this order be given dasti to Ld. LAC and be sent to Jail

Supernintendent concerned.

(Bahita Puniya)
Duty MM-I/West/Delhi
Ullsﬂiggf?ﬁt.c_l | 1234



R N 005772020
=~ Nangloi
Uls 3791PC
State Vs, Aman
01.08.2020
Nsel Courts functioning has been restricted till 14.08.2020 amid lock-
own by the Honble High Court of Delhi, vide office order no. 26/DHC/2020
datesd 3004 2020
esent - Ld. APP for the State through VC.

Ld. counsel for the accused.

Reply tled by the 10 perused.

This s an application u/s 437 Cr.P.C. seeking grant of bail moved

n behall of accused Aman.

'tis submitted on behalf of accused that he is in custody since
J1.07.2020 and has been falsely implicated in this case. It is further
submuitted that recovery has already been effected and accused is no more
equired for further custodial investigation.

Ld. APP for the State has vehemently opposed the bail
ipplication. He stated that investigation is at nascent stage and if the

daccused is released from JC he will indulge in similar type of activity.

Heard. File perused.

Since, recovery has already been effected, | am of the
considered opinion that no useful purpose would be served by keeping the
accused behind the bars, therefore, accused is admitted to bail on

'urnishing of personal bond in the sum of Rs. 10.000/- with one surety of like
dmount.

Application stands disposed of accordingly.

(Babita PUniya) —

Duty MM:- |fWr:5thelhr 1555
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FIR No. 6155/19
PS Han Nagar

Uls 379/411 IPC
State Vs. Birju (@ Birju Naidu

N talksla bl
Ji Do.£UeU

'nct Courts functioning has been restricted ull 14.08.2020 amid ock

LI ]

by the Hon'ble High Court of Delhi, vide ollice order no. 26/0HCH20210)

oo 1:.!-""! !H

g

dated 30.07.2020

Present . Ld. APP for the State through VC.

Sh Prabhu Dayal, Id. counsel for the accused through VC

Reply hled by the 10 perused.

This 1s an application u/s 437 Cr.P.C. secking grant of hal moved
on behalf of accused Birju @ Birju Naidu.

It 1s submitted on behalf of accused that he i1s in custody since

10012020 and has been falsely implicated in this case. It s lurther

submimegd that recovery has already been eflected and accused 1s no maore

el -.-.-...'\-ﬁ Li -

required for further custodial invesugation.

Ld  APP for the State has vehemently opposed the bail
He stated that investigation 1s al nascent stage and il the
leased from JC he will indulge in similar type of actvity,

Heard. File perused.
Since. recovery has already been effected, | am of the

~nodered opimion that no useful purpose would be served by keeping the
~-rused behind the bars, therefore, accused is admitted to bail on

-—-.-:'!

srrishing of personal bond in the sum of Rs. 10,000/- with one surety of like

STy it
= i il d

Application stands disposed of accordingly.

(Babita Runiya)
Duty MM-I/West/ i
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